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t [STATE TRADING IN FOODGRAINS 

•38. SHRIMATI SEETA YUDHVIR: "Will 
the Minister of FOOD AND AGRICULTURE be 
pleased to state the number of State 
Governments which have so far decided to 
undertake State trading in foodgrains?] 

THE DEPUTY MINISTER OF FOOD AND 
AGRICULTURE (SHRI A. M. THOMAS) : The 
State Governments will undertake State 
trading in foodgrains in accordance with the 
scheme, the outline of which has been 
indicated in the statement already laid on the 
Table of the Sabha. Wholesale dealers have 
been licensed in most of the States, and rice 
and/or paddy is being purchased in the States 
of Assam, West Bengal, Bihar, Orissa, Uttar 
Pradesh, Punjab, Jammu and Kashmir, 
Madhya Pradesh, Andhra Pradesh, Madras, 
Mysore and Kerala and in the Union territories 
of Manipur and Tripura. The question of pur-
chase of wheat in the principal wheat 
producing States is now under consideration. 

 

 

$ [SCHEME TO PURCHASE FOODGRAINS ON 
BEHALF OF GOVERNMENT 

*44. SHRI NAWAB SINGH CHAUHAN: 
Will the Minister of FOOD AND AGRICULTURE 
be pleased to state the outlines of the scheme 
to purchase foodgrains on behalf of 
Government, how the scheme will be 
implemented and what progress has so far 
been made in this work?] 

THE DEPUTY MINISTER OF FOOD AND 
AGRICULTURE (SHRI A. M. THOMAS) : A 
statement indicating the outlines of the 
scheme for State trading in foodgrains -has 
already been laid on the Table of the Sabha. 
During the interim period until the ultimate 
pattern indicated in the statement is reached, 
the Government will progressively acquire 
larger proportions of the marketed surplus 
with a view to controlling the market more 
and more effectively. The Central and State 
Governments are making purchases of 
substantial quantities of rice or paddy. The 
wholsale dealers have been brought under the 
licensing system in most of the States, and 
action is being taken to tighten licensing 
control. 

t Starred Question Nos. 38 and 44 were taken together for answer by the Minister. For 
supplementaries or both, see cols. 155—158  infra. 

tl ]   English translation. J[ ]   Hindi translation. 



155 Oral Answers [ RAJYA SABHA ] to Questions 156 
 

 

PANDIT S. S. N. TANKHA: I would 
like to know from the hon. Minister 
whether it is proposed by him that apart 
from State trading by the Centre and the 
States themselves, it is also intended that 
private individuals will be allowed to 
make purchases of food-grains and to sell 
them. 

SHRI A. P. JAIN: Well, Sir, I would 
refer the hon. Member to the scheme 
which has been placed on the Table of 
the House, and I think all these matters 
will be cleared. 



157 Oral Answers [ 21 APRIL 1959 ] to Questions 158 
PANDIT S. S. N. TANKHA: If it is the 

intention of the hon. Minister to let a portion 
of the foodgrains to be sold through private 
channels, will it not lead to profiteering and 
black-marketing? 

SHRI A. P. JAIN: The position is that the 
purchases are made by the millers or the 
wholesalers. Government have a right to buy 
over either the entire quantity or a portion of it 
at the controlled rates. Whatever remains with 
the dealers to trade on their own account can 
be sold at or below the controlled rates. 
SHRI PURNA CHANDRA SHARMA: It was 

said that one of the purposes of State trading was 
that the growers should get the minimum prices. 
By • introducing these intermediaries, for 
instance the licencees, as the Government have 
said—may I know whether these intermediaries 
are givmg the actual or the minimum prices to 
the growers? 

SHRI A. P. JAIN: I have already answered 
this question in reply to a supplementary by 
Shri Nawab Singh Chauhan. 

 
SHRI BHUPESH GUPTA: The hon. 

Minister has referred to his statement. It 
appears that purchases will be made through 
licensed wholesalers. May I know whether the 
bulk of the food-grains so purchased would be 
purchased through these wholesalers? What 
will be the amount that will be purchased by 
the Government on its own initiative from the 
market directly? 

SHRI A. P. JAIN: Now, Sir, so far bulk 
purchases have been made from the mills or 
wholesalers—I am talking of rice.   But paddy 
has been directly 

purchased trom the growers, and that has 
ensured a fair price to the farmer. 

SHRI BHUPESH GUPTA: May I know in 
what manner this business of licensing 
wholesalers for the procurement of rice differs 
from the scheme that was adopted by the State 
Governments in the days of the Bengal famine 
when licences were given to Messrs. Ispahani, 
Shaw Wallace, and others? 

MR. CHAIRMAN: You do not know what 
happened  then. 

SHRI A. P. JAIN: I am not very clear about 
it. 

DR. D. H. VARIAVA: Will the hon. 
Minister let me know how the consumers will 
be benefited by this? Will there be a fixed 
price for the consumers when this State 
trading is started? Will they get the grains, 
wheat and rice at a fixed price and not face 
shortage every now and then? 

SHRI A. P. JAIN: One of the objects of the 
scheme is to reduce the spread between the 
prices payable to the farmers and the prices 
payable by the consumers, and of course it is 
meant to eliminate speculation and hoarding; 
as a result of which the prices go up. 
Therefore, the consumers will benefit, and it 
has also been announced that the State trading 
will be done on a. "no profit, no loss" basis. 

SHRI SONUSING DHANSING PATIL: 
May I know if it is intended to drop this 
scheme of State trading in view of the bright 
prospects of crops? 

SHRI A. P. JAIN: The hon. Member need 
have no apprehension. It is going to be a 
permanent policy. 

SHRI TAJAMUL HUSAIN: The majority of 
the people of this country are rice-eating 
people. There is always shortage of food and 
the population is increasing. Do Government 
therefore propose to change the rice-eating 
habit of the people? If not, why not? 

SHRI A. P. JAIN: Is it a part of State 
trading? 


